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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEI:?RTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEV'L, C-WING, DELHI SECRETARIAT, NEW DELHI

™

|

No. F.14(9)/LA-2012/ )_cww/, vq .~ | 6} Dated C\ ’ wl 20} 2

To
The Special Secretary (GAD).
General Administration Department.
Government of NCT of Delhi
2™ Level, A-Wing,
Delhi Secretarizt, -
New Delhi.

Sub: Gazette Notification of the Delhi Entertainments and Betting Tax (Amendment)
Act, 2012 (Delhi Act 12 of 2012)
Sir,
| am directed to forward herewith two copies of the subject cited notification
(English and Hindi versions) for publishing in the Delhi Gazette (Part-IV)-Extra-
Ordinary today itself. It is requested that at least 10 copies of the same may be sent to
this Department as soon it is received from the press.

Yours faithfully,
Encl: Asabove

(Tarun Sahrawat)
Addl. Secretary (Law, Justice & L.A.)

No. F.14(9)/LA-2012/ Cove ous /144 — | 61 Dated f’f‘/lm 2002

Copy together with the copy of enclosures forwarded for information and necessary

action to:-
1. The Secretary, Government of India, Ministry of Home Affairs, New Delhi (with 5
copies).
2. The Secretary, Govt. of India, Ministry of Finance, Deptt. of Revenue, North
Block, New Delhi.

3. The Joint Secretary & Legislative Counsel. Government of India, Ministry of Law
& Justice. Legislative Department (Correction Cell), Shastri Bhawan, New Delhi
(with 2 copies)-

4. The Pr. Secretary to Lieutenant Governor, Delhi, Raj Niwas, Delhi-110054.

The Pr. Secretary to Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat,

New Delhi.

6. The Secretary to Finance Minister, Govt. of NCT of Delhi, Delhi Secretariat, 6"
Level, I.P. Estate, New Delhi.

7. The Secretary to Minister of Law, Justice & Legislative Affairs, Govt. of NCT of
Delhi. Delhi Secretariat, 7" Level, 1.P. Estate, New Delhi.

8. The OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New

w

Delhi.
L 9. The Pr. Secretary (Finance), Govt. of NCT of Delhi. Delhi Secretariat, New Dethi.
he Commissioner, Excise, Entertainment, Luxury and Betting Tax, Govt. of NCT
*f Delhi. L-Block. Vikas Bhawan, I.P. Estate, New Delhi.
¥he Secretary (LA), Delhi Legislative Assembly Secretariat, Old Secretariat,
Delhi-110054.
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(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE-EXTRAORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFIARS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

!
No. F. 14(9)/LA-2012/ cong u’aw/w Dated: 01 / o201 2
NOTIFICATION

No. F.14(9)/LA-2012/ CQM)'{_W‘: [M8  -The following Act passed by the Legislative
Assembly of the National Captal Territory of Delhi received the assent of the 'Lt
Governor of Delhi on 21% September, 2012 and is hereby published for general

information:-

“THE GELHI ENTERTAINMENT AND BETTING TAX (AMENDMENT) ACT, 2012
(DELHI ACT 12 OF 2012)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 06™
September, 2012)
(21" September, 2012)
An Act to further amend the Delhi Entertainment and Betting Tax Act, 1996

Be.it enacted by the l.egislative Assembly of National Capital Territory of
Delhi in the Sixty-third Year of the Republic of India as follows:-

1.  Short title and commencement. - (1) This Act may be'called The
Delh| Entertainment and Betting Tax (Amendment) Act, 2012,

(2) It shall be deemec to have come into force on the 1% day of
' April, 1998, the date from which the Delhi Entertamment and Betting’

Tax Act, 1996 ¢ame into force.

2. Amendment of section 2.- In the Delhi Entertainment and Betting.
Tax Act, 1996, in section 2, in clause (m) for the explanation, the;’_‘
following explanations shal! be substituted, namely:- i1

“Explanat/on 1: Any subscription raised, contribution recelved o ‘
donation col/ec!ed irn connection with an entertainment, wh
admission is partly or ertirely by tickets/invitation specifying.- th_,
amount of admission or reduced rate of ticket shall be deemed to

be payment for acm.ission;

Explanation 2.: /ny sponsorship amount paiéf or value of goods
supplied or sen‘-*iees rendered or benefits proQided to the organizer
of 2n entertairment srogramme in lieu of advertisement of
sponsor’s product/brand name or otherwise shall be deemed to be

payment for adm/ssion.”. -
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Addl. Secretary (Law, Justice & L.A.)
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